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19th December, 1981, publishing a
corrigendum t, English version of
Notification G.S.R. No. 920, dated the
10th October, 1981, [Placed in Library.
See No. LT-3416/82].

1 Reports (1978 Part DT, 1979 Part Il
and 1980 Part I and I1) of the
Registrar of Newspapers for India
entitled 'Press in India".

21. Report and Accounts (1980-81) of
the Children's Film Society, India,
Bombay and related papers.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI . ARIF
MOHAMMED KHAN): Sir, I beg to
lay on the Table a copy each (in
Ehglish and Hindi) of the following
papers: —

(i) Twenty-second Annual Report
Of the Registrar of Newspapers for
India entitled Tress in India—1978
—Part IT".

(i) Twenty-third Annual Report
of the Registrar of Newspapers for
India entitled 'Press in India—1979
—Part IT".

(Hi) Twenty-fourth Annual
Report of the Registrar of News-
papers for India entitled 'Press in
India—1980—Part P.

(iv) Twenty-fourth Annual Report
ot the Registrar of Newspapers for
India entitled 'Press in India—1980
—Part n\ [Placed in Library. See
No. LT-3499/82 for (i) to (iv)].

(v) (a) Annual Report and
Accounts of the Children's Film
Society, India, Bombay for the year
1980-81, together with the Auditors'
Report on the Accounts,

(b) Review by Government e»
4he working of the Society.
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(0) Memorandum on the Annual
Report of the Children's Film
Society, India, for the year 1980-81.

[Placed in Library. See No. LT-
3500/82 for (a) to (c)].

CALLING ATTENTIONTO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Reported request for premature Re-
tirement by the Director of the Lal
Bahadur National Academy of
Administration, Mussoorie, in pro-
test against Government's refusal te
take severe action against an 1.A.S.
Probationer found guilty of Gross
. Misconduct and assault on a Lady
probationer.

e SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Sir, I beg to
call the attention of the Minister of
Home Affairs to the reported request
for premature retirement by the
Director of the Lal Bahadur National
Academy of Administration,
Mussoorie, in protest against Govern-
ment's refusal to take severe action
against an I.A.S, probationer found
guilty of gross misconduct and assault
on a lady probationer.

THE MINISTER OF STATE IN THS
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): Sir, my colleague, Shri
N. R, Laskar, Minister of State for
Home Affairs, has already made a
sva-moto statement on 6 March, 1982
on matters raised in the Calling
Attention Notice.

According to the report of the
Director of the Academy received by
the Government, while on trekking
tour to Badrinath, Valley of Flowers,
Hem Kunt, (Kedarnath between 25
September and 3 October 1981 Bi
which 40 probationers took part
(Trekking Group No. II), one IAS
probationer committed gross miscon-



203 Suiting Attention [ RAJYA SABHA ]| to o matter of urgent 204

duct towards his fellow probationers.
An inquiry into allegations of mis-
conduct was made by a Deputy Direc-
tor of th, Academy by taking evidence
of probationers who were present on
the spot. The reports in some sections
of the Press about the probationer
having committed rape or attmepted
to commit rape on a fellow proba-
tioner are not corroborated by the
Deputy Director's inquiry report.
There is also no truth in the Press
reports that the matter was enquired
by the Collector of the district or that
any complaint was lodged with the
police.

The inquiry report reveals that on
the following day i.e. 2 October 1981
the  probationer  apologised tb  his
follow probationers including the
lady probationers for his conduct on
the previous day.

On the basis of the inquiry report
of the Deputy Director, the Director
of the Academy recommended to Gov-
ernment that the concerned  proba-
tioner may be discharged from service
under the relevant rules. While
initially the Government thought that
a reformative approach would be ade-
quate, on further review of all aspects
of the case the Government decided
that the probationer be  discharged
from service. Accordingly the order of
discharge imder Rule 12(b) of LA.S.
(Probation) Rule; has been communi-
cated to the Joint Director Incharge of
the Academy on 5 March, 1982.

On 8 February 1982 the Director of
the Academy had sent an application

for leave for 426 days from 2 March"

1982, preparatory to voluntary retire-
ment from service with effect from 1
May, 1983. The Director has been
allowed to proceed on leave.
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SHRI P. VENKATASUBBAIAH:
With al humility, you want me...

(Interruptions) ~ Sir, ~ what is  your
ruling? Should I answer it?

St Wio Xo WHATAE : HT77 HH
ST @ owaw A femr o wR Y F
o fawroe frar & sawr 49 97 a9
farar. . . (merentst) . wYE S A StTET
o & & W wwer U F
AR WIT I AR wMT AT AT
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&I &l ., (swEeEd) .

MR. DEPUTY CHAIRMAN; On the
point raised by Shri Buddha Priya
Maurya would you like to say any-
thing?  (Interruptions) You will have
your chance, Mr. Malik, (Interrup-
tions)

SHRI ARVIND GANESH KUL-
KARNI: Let him reply to everybody

in one stroke.
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MR. DEPUTY CHAIRMAN; I want
to hear the Minister.

it the other day? (Interruptions)

MR. DEPUTY CHAIRMAN; We are

having Members to speak on the
SHRI P. VENKATASUBBAIAH: points.
Sir, whatever ruling you give, I
shall abide by your ruling. SHRI RAMAKRISHNA HEGDE:
But you were pleased to rule it out
that day. We lost an opportunity to
Mo Wk ARTEANT (wew 9®W) © discuss- this matter at the appropriate
time.
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MR. DEPUTY CHAIRMAN.- What
is "appropriate time"?

SHRI RAMAKRISHNA HEGDE:
At that time. At the ear iest time.

MR. DEPUTY CHAIRMAN: What
can I do?

SHRI RAMAKRISHNA. HEGDE:
You did not allow it then. The
Lower Hou*e discussed it and the
Government...

MR. DEPUTY CHAIRMAN; Same
day you cannot do it here.

DR. BHAI MAHAVIR: One day
they say that an enquiry wiH be
made and the second day they say
that they hav, discharged the proba-
tioner. Un es6 full facts are brought
before the House, how can we...
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MR. DEPUTY CHAIRMAN: It is

no point of order. Thi« ig no point
of order. I rule it out. Mr. Kulkarni.

No, please, I wiH not al ow this, This
is no point Of order.
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MR. DEPUTY CHAIRMAN: 1 will
not hear arguments. Tell me the
point of order.
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Yes, Mr. Kulkarni.

SHRI ARVIND GANESH KUL-
KARNI:  Okay?..  [Interruptions)...
Thank you. I thank my colleagues
also, Sir.

Sir, the hon. Minister has read a
statement and also, some two. three
days back, we heard the statement
made by Mr. Laskar. At the outset
I also express my gratefulness to you
for allowing me to make a special
mention the other day.

Sir, this actually started when the
press brought this question or this
fact before the country. Particularly
it was the "Hindustan Times" and
then two days back, also the "Indian.
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Express" and all the other newspapers
who have helped this country as well
as the politicians. In th, Rajya  Sabha
itself, it was not only the Opposition
Members who raised it but, if I am
allowed and if Mr. Sukul does not
feel aggrieved, it was Mr. Sukul who
made a special mention and brought
thi; problem before the House. So,
it is not that this problem or this
manifestation of a sick society and
the working of a sick Government
has been brought to light by the
newspapers alone but also by the
Members of Parliament in the coun-
try for the information of the peo-
ple. Actually much has been said
here—it has already been discussed—
and so I do not want to go on ramb-.
ling about questions which have al-
ready been replied to. But now this
question has acquired a new dimen-
sion and a new angle because the
"Indian Express” had yesterday pub-
lished the entire correspondence. X
had also an occasion to have certain

copies of this correspondence with
me.

SHRI B. D. KHOBRAGADE:
How?
SHRI ARVIND GANESH  KUL-

KARNI; That I am not expected to
disclose as a Member of Parliament
to you or to the Government. Sog
I can quote extensively from that.
What 1 am finding i5 that this entire
episode has thrown light on, as I have
already  stated, the erosion and fast
deterioration of the moral character'
and democratic principles of the Ad-
ministration Sir, I would not have
really taken  much cognizance....
(Interruptions)... The  problem is, I
want to narrate what had happened.
This whole episode started—it is no*
the latest episode—first with the
D.O. letter from the Director dated
28th October, 1981 addressed to tha
Secretary of the Department ot Per-

sonnel. It was followed by  another
letter dated the 19th  of December.
The letter number is 3/12/ASP/81.,

It was again followed by another
letter dated the 28th December, M8I-
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[Shri  Arvind Ganesh  Kulkarni]
Then, Sir, the Secretary of th, De-
partment of Personnel conveyed to
the Director that the Minister desir-
ed that he should give him a per-
sonal hearing and after that he should
be under watch. The Director com-
plied with both these advices or
guidance given by the hon. Home
Minister. He complied with both
these suggestions. Sir. then, you
know a very important event took
place. In hi; letter dated November
3, 1981, Mr. Appu said this, and I
quote:

"l impressed upon you the imp-
ortance of terminating the proba-
tioner without delay. You mention-
ed that the file had already been
cleared by the Minister of State
and, that you hoped to get orders
of the Home Minister quickly. On
November, 10 you told me on tele-
phone that the Home Minister had
desired that I should give a person-
al hearing etc...."

This is a new angle which has been
brought.

Mr. Venkatasubbaiah, you should
not feel shy just like, a maiden
daughter-in-law who comes in the
house of her husband. You should
not feel shy. I am not creating a
cleavage between you and your
senior colleague. Mr. Zail Singh.
TMs is what your Secretary of Per-
sonnel confirmed on telephone to Mr.
Appu. I read in the Lok Sabha
Debate.  There you said, "You
are trying to create a wedge and
conflict between me and my senior
colleague." None of us desire to do
that. You should really stay to-
gether with pleasure for as many
years as the Prime Minister desires.
I have no objection to that.

SHRI P. VENKATASUBBAIAH:
Thank you for that.

SHRI ARVIND GANESH KUL-
KARNI: Again on 4-12-81 Mr. Appu
asked the Additional Secretary what
had happened. Sir, here, we have
got many theses. I recently learnt
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that the present Home Secretary had
taken taction against some Indian
Forest Service officers and the IPS
officers, and never was the reforma-
tory character brought in such a
matter. Never. (Interruptions)

Then, Sir. ultimately what is seen
is this. Again I quote from Mr.
Appu's letter. He says:

"Mr. V. K. Singh was lobbying.
I understand that Mr. V. K. Singh
made use of the three weeks he
spent in Delhi between November,
12 and December, 31 to do a great
deal of lobbying in the corridors of
power. He has already told one of
his friends that at Delhi he had met
some influential people who had
promised to do everything possible
to save him. He also claimed to
have seen the Ale dealing with the
case and the statements of his fel-
low probationers."

This is a shameful statement given
by an IAS probationer, stating thaf;
he was lobbying in th, corridor ot
power. I know whose son he is. 1
know the Minister. I am not going to
name him. Nobody should be afraid.
(Interruptions)

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): Why should
you bring a Minister in?

SHRIMATI PRATIBHA  SINGH

(Bihar): You name him if you know
him.

SHRI RAMAKRISHNA HEGDE:
All Ministers including the Chief
Minister.

SHRIMATI USHA MALHOTRA:
How is a Minister responsible for
what th, probationer says? He can
say anything and name anyone, where
is the proof that what he has said is
all correct, he may say anything to
get out of the—situation which—faces
him. He can level any allegations.

SHRI B. D. KHOBRAGADE: Just
one question.
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SHRI ARVIND GANESH KUL-
KARNI: You ask th, Chair.

MR. DEPUTY CHAIRMAN; He
will not reply to your question.

SHRi B. D. KHOBRAGADE: How-
can he see the file?

SHRI ARVIND GANESH KUL-
KARNI: What I am mentioning is
that this is what V. K. Singh haa
stated. Then, Sir, Mr. Alok Singh,
Deputy Director's report is also there.
It is dated the 28th of October. He
said he was under the influence of
liquor. There is one story brought
out in the Press. Which paper pub-
lished it, I do not know. It says that
the 40 probationers had deposed that
nothing had happened. But, actual-
ly. Sir, the Alok Singh report says
that he interviewed all the 40 pro-
bationers, and they said that it was
not in the bus but in Dharamshala
that he put the revolver at the head
of th, lady probationer, when all
the other probationers had locked
themselves up in the rooms. That
is the report. Then, Sir, the most
important thing is how this chap, Mr.
V. K. Singh, a delinquent, a mad
fellow, was actually allowed to join
this Academy because he had earlier
been withdrawn from the Defence
Academy. Sir, the English wording
is funny. In Hindi or Marathi, we
call a nail a nail, a spade a spade and
a spaher a spaner. Here they say he
was withdrawn, and that is what the
Government stated in the Lok Sabha.
What does "withdrawn" mean? Sir.
he was given the book on his but-
tocks. He was not withdrawn.

TS g NAT § qra T fagr
He was kicked out. Mr. Appu wrote
to the Defence Academy and a reply
came. [ quote:

"The reply received from the
National Defence Academy indica-
tes that V. K. Singh was obliged
to leave that institution on discip-
linary grounds. It is thus obvious
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that the misconduct of V. K. Singh

during the trek was not an isolat-

ed instance."

Then what does it show? (Interrup-
tions) Tt shows that he was removed
from the Defence Academy on some
disciplinary grounds. He confessed
somewhere that he... (Imierruptioiw)

SHRI BUDDHA PRIYA MAURYA:
Sir, T raised a point of order in the
beginning only because I presumed
that hon. Members may quote from
the paper which may be a bogus
report.

MR. DEPUTY CHAIRMAN: The
Minister wiH reply to that thing. He
will reply to whatever he is saying.
So there is no worry.

SHRi BUDDHA PRIYA MAURYA:
A ruling ha; come from you that it
may be bogus also.

MR. DEPUTY CHAIRMAN: 1 did
not use that word. Why are you put-
ting words into my mouth? The Min-
ister will take care of all this.

SHRI ARVIND GANESH KUL-
KARNI: It is for the Minister to
reply. 1 have got all the correspon-
dence with me. You don't get wor-
ried. Why are you worried? I am
speaking responsibly on the basis of
letters...

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI ARVIND GANESH KUL-
KARNI; T am formulating my points,
but before that, I am giving the
history.

MR. DEPUTY CHAIRMAN: Do
not give the history.

SHRI ARVIND GANESH KUL-
KARNI:  All this correspondence,
along with a letter dated 8th Feb-
ruray, was sent by Mr. Appu to Mr.
Krishnaswamy Rao Sahib. Here Mr.
Appu i»ys:
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"I have posted you with all the
correspondence which I have made
with the Secretary of Personnel.
Last week he.—'he' means Secre-
tary; Personnel—.. .informed me
that the Home Minister had decided
that a lenient view should be tak-
en in V. K. Singh's case and he
should be let off with a warning.
He also mentioned that you had
seen all the relevant papers and
that there was not much that you
could do in this matter."

Rao Sahib says that he could not do
much in the matter.

"I have just received from Mr.
Bandopadhyaya a letter confirming
what he had told me orally."

Again he talks of the effect it will
have on the probationers...

MR. DEPUTY CHAIRMAN: Please
put the questions now.

SHRI ARVIND GANESH KUL-
KARNI: Mr. Appu is reported to
have sent tlie Prime Minister a copy
of all his correspondence with the
Government a few days back stating
the circumstances under which he
was going on leave preparatory to
retirement, nearly three years before
th, due date. What does it show?
Here it seems there has been a great
gap of communication. The Home
Ministry  officials know everything.
Perhaps the Prime Minister might
not have been informed. But Mr.
Krishnaswamy Rao Sahib, the Cabi-
net Secretary, knows all this corres-
pondence. That is what Mr. Appu
has stated in his letter. Having known
all these things, all this correspon-
dence, what happened? That is why
I appreciated the role of the indepen-
dent press in this country and the role
of Members of Parliament who have
highlighted it and brought pressure
on the Government to behave itself.
It is nothing else. So, in this connec-
tion, I want to raise the following
(Ouestions, before sitting down. Is th©
Minister aware that the relations bet-
ween the administrative services and
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the  Government, particularly the-
Chief Ministers and Ministers at th*
Central and State level, have deter-
iorated very fast? In Maharashtra—I
have got here a cutting—two out of
six Sec-etaries straightway resigned
and joined the private sector. They
resigned during the ex-Chief Minis-
ter's time; four are not given any
assignment at all. What they are
doing iy they go to the Chief Secre-
tary every morning and beg of him
whether any work is allotted to them.
They are told. "No order from
him..."

MR. DEPUTY CHAIRMAN: No,
no, it is a different matter. Don't go
into that now.

SHRI ARVIND GANESH KUL-
KARNI: It is not different; it is the
IAS cadre. One Mr. Vijay Singh...

MR. DEPUTY CHAIRMAN: But
he won't be able to reply. Let u$ be
fair to him.

SHRI ARVIND GANESH KUL-
KARNI: All right. Take Bihar. Mr.
Banerjee. His information pointed
out how the Bihar Chief Minister i*
behaving with the TAS Secretaries.
The Government has to take a serious
view. This is very much correlate
ed...

MR. DEPUTY CHAIRMAN: j*To,
no; you put a question.

SHRI ARVIND GANESH S«£fLr
KARNI: No, Mr. Deputy Chajr~
man...

SHRI HARI SHANKAR BHABH>
RA: Sir, you must allow him to
speak...

SHRI ARVIND GANESH KUL-
KARNI: Mr. Bhabhra. I would plead
with the Deputy Chairman. At leas'
you don't disturb me...

MR. DEPUTY CHAIRMAN: Tom
put your question.

SHRI ARVIND GANESH KUL-
KARNI: I am putting my question*.
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The questions are: It is now conclu- ,
sively proved that the Government |
was hesitant. It seems ultimately on
Friday = when  thi;  Calling-Attention
wa; to be discussed, a meeting was
held on the earlier day and two state-
ments were prepared, because the
Home Minister was still not ready to
discharge that officer while the State
Minister was pleading " for heaven's
sake, let wus discharge him". Two
statements were prepared and that is
why the whole mess took place in
the Lok Sabha. They could not pro-
duce a statement because nobody
knew which statement was to be
given, whether the Home Minister j
agreed or did not agree. Ultimately
it was the Prime Minister—here I do
have to give her a compliment, where
it is due—who decided it. Now the
question is if the Prime Minister was

knowing it for four months... (Inter-
ruption) I  compliment you also,
Madarn Usha Malhotra, for rising to
support your Prime Minister. But

don't try to pull the legs of... (Inter-
ruption)

MR. DEPUTY CHAIRMAN:
Kulkarni, you proceed.

Mr.

SHRI ARVIND GANESH KUL-
KARNI: But she unnecessarily wants
to rise everytime, even when I was
complimenting her Prime Minister. I
want to know at the outset when the ,
Prime Minister's Secretariat knew it
for four months, when Mr. Krishna-
swami Rao Sahib knew it for four
months, why the Government did
hot intervene, why there was no in-
quiry. That is what I am not under-
ptandig. You see I am not an ex-
pert, ..

SHRI KRISHNA CHANDRA PANT j
(Uttar P-adesh):  You are a know-
legeable man.

SHRI ARVIND GANESH KUL-
KARNI: T am not a person who is a
knowledgeable lady, I am not a
knowledgeable person...
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SHRIMATI MARGARET ALVA
(Karnataka): How can he be a
knowledgeable lady?
SHRI ARVIND GANESH KUL-

KARNI; I have not said that I am a
knowledgeable lady. She is a lady.
In this countlry ladies are more
powerful than men. That has beea
proved in this country...

SHRI B. D. KHOBRAGADE: That
is there everywhere.

SHRI ARVIND GANESH KUL-
KARNI: So the question is this that
the issue has assumed such propor-
tion, the moral seems to be—it has
been very nicely described—it is not
my work—it hag been very nicely
stated in the "Hindustan Times"; The
moral of the Mussoorie story is that
we have also debased standards of
moral rectitude expected of our ad-

ministrators..." "Administrators"  he
said. He has never mentioned "ad-
ministration". It is the politicians

who are sitting against me. It is a
compliment, a left-handed comple-
ment, to you, Mr. Zail Singh. "If
people like V. K. Singh are going to
enforce law and order, and enforce
the National Security Act and the
Essential Commodities Act, then, not
even the gods in our country can
save our poor country." This is the
moral.

Lastly, I went to know whether
Mr. Appu in his interview said that
"h, will cross the bridge" about his
rejoining. I would request you, Mr.
Home Minister, to rise to the occa-
sion. What has happened, happened,
forget everything. You are an ad-
ministrator, you are a politician, you
are an able administrator, have been
a Chief Minister and a politician
also...

SHRI RAMAKRISHNA HEGDE:
He has shown his worth.

SHRI
KARNI:
Minister.
Minister.

ARVIND GANESH KUL-
He is the country's Home
He is a powerful Home
But he could not take a
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decision until and wunless the Prime
Minister  directed him. That 1is an-
other story.

MR. DEPUTY CHAIRMAN;
conclude and put your last question.

SHRI ARVIND GANESH KUL-
KARNI: 1 am putting my last ques-
tion. This is an occasion when you
should not stand on prestige. The
Home Minister of the country must
rise to the occasion. That is how you
can show the maturity of a politician
and administrator.  You, predecessors
right from Sardar Patel, Pantji.. (In-
terruptions). Mr. Mathur, do not un-
necessarily provoke him.

MR. DEPUTY CHAIRMAN:
conclude now.

Please

Please

SHRI ARVIND GANESH KUL-
KARNI; Please understand what Mr.
Appu has stated in his interview. When
asked whether he would rejoin if the
Government asks him to do so, he said
he would cross the bridge when he
comes to the bridge. This is a suffi-
cient indication for you.

I was really thinking myself what
advice 1 should give to the Home
Minister. He is a good friend of mine
and [ cannot ask for his resignation.
But this shows how the Government
works and indicates the grip you have
on your department. In my younger
days my relatives were living in Dhar-
war where there was a Borstal School
in the jail. I am told it is still there.
Today's "Times of India" gives an
idea of what people think of our Home
Minister.  Under "Heard in  Parlia-
ment's Central Hall" it writes thus:
The National Academy of Administra-
tion in Mussoorie has to be disbanded
and replaced by a Reformatory for
Delinquents with Giani Zail Singh as
its Director. Mr. Home Minister, this
is what people think of you.

SHRI P. VENKATASUBBAIAH:
Shri Kulkarni has made a very long
speech and has made several sugges-
tions. I will only refer to those points
which are relevant to this CalUing
Attention.
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SHRI ARVIND GANESH KUL-
KARNI; You are a politician, my dear
friend. Can you at least assure this
eountry that the Government is aware
of all these cases of moral turpitude
Decause of politicians?

SHRI P. VENKATASUBBAIAH:
Unfortunately for me, Shri Appa Saheb
Kulkarni had no occasion to serve any
Government either at the Centre or at
the State.

SHRI ARVIND GANESH KUL-
KARNI: 1 shall not work in such
company. I do not wantto go over
there.

SHRI P. VENKATASUBBAIAH:
Tbe "ole of the bureaucracy and the
role of the Ministers ar, clearly de-
fined in our Parliamentary Democracy.
On a particular issue the bureaucracy
will place all the facts before the Min-
ister and suggest what they deem fit
or right in their assessment of the situ-
ation. When the matter is placed before
the Minister, it is the prerogative of
the Minister to take a decision taking
into consideration the totality of the
circumstances. That is how  Parlia-
mentary Democracy functions in this
country. When we speak of reforma-
tory approach the Home Minister had
rightly come to this decision initially.
In the reno-t sent bv the Director he
had said, and I quote;

"However from the 2nd October,
f981, Shri V. K. Singh apologised to
all his fellow probationers of Trek
No 2 was on faultless behaviour
thereafter for the duration of the
Trek and aho apparently repentent,
as suggested bv the fact that he
touched tbe feet of some <*f his
fellow orobatinne'-s. He also at every
future opportunity helped the lady
probationers with their luggage."

SHRIMATI USHA MALHOTRA:
Kindly listen, please. (Interruptions)

SHRT P. VENKATASUBBAIAH:
Then. Sir...

SHRT ARVIND GANESH KUL-
KARNI; You yourself recommended
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on the file to dismiss him and now you
are defending him.

SHRI P. VENKATASUBBAIAH:
There is no question of defending any-
body. This is a collective decision
taken by the Government. Sir, there
is no question of anybody giving his
own opinion. I have said that the
Home Minister has rightly taken a
decision taking into consideration the
totality of the circumstances.

Then, Sir, the enquiry report or our
recommendations were not based on
any Press report. The Press has high-
lighted certain portions which were
not at all there in the report. For
instance, they have said, "rape or
attempted rape". Even according to
the report of the Director, Shri Appu,
you wiH see, Sir, that he has categori-
cally said that after making a thorough
inquiry and taking the statements
from ali the probationers including the
two lady probationers who were sup-
posed to be involved, no report has
been made, no allegation has been
made, no accusation has been made, of
rape or attempted rape. So, when the
Press has highlighted saying that it
was a rape or an attempted rape, it is
far from true because our entire assess-
ment of the situation is dependent on
the report sent by the Director who
had asked for an inquiry to be made
by Shri Alok Sinha, the Deputy Direc-
tor of the Academy, who went into
the matter exhaustively and sent his
report. This is the second thing which
I wanted to tell the honourable Mem-
ber.

SHRI ARVIND GANESH KUL-
KARNI; Mr. Minister, I have rever
said "rape" or any such thing.

SHRI P. VENKATASUBBAIAH:
Sir. another point which he has raised
is with regard to the letter written by
Shri Appu to the Cabinet Secretary
and th, Cabinet Secretary's reply
thereto and our Secretary (Person-
nel)'s opinion and all that. Sir, these
are all matters of internal administra-
tion. There may be many letters or
correspondence which will be passed
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on from one officer to another and that
cannot be a final say in the matter.
The assessments ar, given by the offi-
cers. They will give their opinion
and, as I hav, already submitted, it is
finally the Minister concerned who has
to take a decision in the matter. I
would only request the honourable
Members not to politicalise the entire
issue depending on certain reports
which at times may be a sort of dis-
torted version. Sir, the subsequent
reporting in all the national dailies
goes to show that, there are different
versions which have been made. As a
matter of fact, in "The Statesman",
there is a report. Even if you want
to go only by the Press reports that
have appeared, even on the same issue,
you will see, "The Statesman" has re-
ported otherwise yesterday. Sir, this
is the report in the "Statesman"—
"Pistol wielder, but no .rapist." I will
read it out for the honourable Mem-
ber, Shri Kulkarni, because he must
have also read all the newspapers.

SHRI ARVIND GANESH KUL-
KARNI: I know that; I know all that.
But, if you permit me to interrupt you
and ask you a question, I would like
to ask you one thing. After that in-
quiry, etc., after Mr. Alok Sinha's
report, everywhere it has been stated
that Mr. Singh was canvassing support.
He became a politician immediately
after going from Delhi. Though he-
was onlv an IAS probationer, he be-
came a politician. Don't go by "The
Statesman" report.

SHRI P. VENKATASUBBAIAH:
Sir, many retired officers have become
politicians and they are elected to th*
Lok Sabha and th, Rajya Sabha and
the Assemblies and they have become
Members. Sir, I will now read out
from the "Sunday Statesman".

"While the probationers inter-
viewed were uniform in condemning
Mr. Singh's behaviour on the night
of October 1, they were equally
opposed to the misrepresentation in
the report. 'We cannot condone
drunken behaviour. But this busi-
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nens of attempted rape is *' delibe-
rate attempt to malign the service."

SHRI ARVIND GANESH KUL-
KARNI: T have neve, said "rape" or
any such thing. (Interruptions)

SHRI B. D. KHOBRAGADE; What
about the pistol?

SHRI ARVIND GANESH KUL-
KARNI: is there any such thing in
what I read, Mr. Minister? 1 have
never said "rape" or "attempted rape":

SHRI P. VENKATASUBBAIAH:
It is based on the Press reports. A
senior Member like Mr. Kulkarni has
relied on the Press reports. Now, this
is tfc, matter.

SHRI ARVIND GANESH KUL-
KARNI: Please show me where I have
said "rape*' and all that. Can you
show me where i have saia 'rape'?
Please show me one word about that.
I never said that.

SHRI P. VENKATASUBBAIAH:
Thank you, if that is so. (Interrup-
tions) Now, the crucial point would
be; Are you calling back Shri Appu,
for his high conduct, his uprightness,
his good behaviour and for expressing
these views that if the Government
did not discharge Mr. Singh he would
go on leave or leave preparatory to
retirement? [ only quot, what Shri
Appu said. He said: It is a hypotheti-
cal question; I would cross the bridge
when I come to it. This is what he
has said, that it is a hypothetical ques-
tion. Sir, there are several adminis-
trative matters which th, Government
have to take into consideration. So
all these facts which the hon. Member
put before the Government will be
taken into  consideration at the
appropriate time, and whatever the
Government feels in the matter of
administration, in the matter of good
administration and other things the
Government will think it over when
that issue comes before them.

MR. DEPUTY CHAIRMAN: Shri
Manubhai Patel.
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SHRI MANUBHAI PATEL; Sir,
though the hon. Minister has taken a
very light view of th. whole episode,
nobody would disagree that it is a very-
serious matter, not only for the ad-
ministrative service but for any Gov-
ernment, because Ultimately it is the
Executive which either adds honour to
the Government or which ruins the
honour of the Government. The letter*
exchanged between the Director of Lal
Bahadur Shastri National Academy
and the Cabinet Secretary, and the
highest officer at the Centre raise so
many issues. It is not a question of
one Mr. V. K. Singh or Mr. Appu ox
a particular Administrative Service.
Sir, we give the highest honour for
the TIAS cadre of our countiy. The
ICS cadre, which wa, replaced by the
IAS cadre, also enjoyed the highest
reputation in the country. Sir, it is
not only the reputation of that cadre
but it is also the reputation of the
Government which is at stake. It is
the Government which executes er
governs through the Executive. It is
the main instrument for the Govern-
ment. If there is any deterioration in
this cadre, I do not think the hon.
Minister should try to defend it.

Sir. here before the details of
the verbation report came to light,
whatever was raised in the other
House from the Press reports, was
confirmed by the Government, and
that i!s why the Government was hesi-
tant in the beginning. It did not take
any steps. Ultimately, the Govern-
ment had to take steps and discharge
Mr. Singh when the question was
highlighted in the other House and
when it was raised here. Sir, the hon.
Minister has quoted one line from Mr.
Appu's letter. 1 also quote from the
same because it bears the number of
the D. O. letter, etc. If it is not au-
thentic, let them produce, as Mr.
Maurya suggested, an authentic ver-
sion. Sir, certain issues have been
raised here. Although the Director,
Mr. Appu drew the attention of the
Government two or three-months back,
no action was taken. The Central
Government showed very lenient at-
titude. When fig was admitted, his
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character was suspected. There wa?
suspicion about his quality , mind.
The report says that he did not leave
the National Defence Academy,
Poona, but that he was removed be-
cause of indiscipline. Thereafter, he
was admitted here. The important
point ig that all his antecedents should
bO gone into before selecting , proba-
tioner. The admission should have
been given after complete checking.
If he was not found fit or proper at
any stage, he should have been dis-
charged. Otherwise, why do you have
the period of probation? It is there
to assess the qualities of a person as
to whether he wiH be a fit person for
a particular post. If he is not found
fit, then he lias to be removed for ter-
minated then and there. It should be
the natural process. Th, Director
need not go to the Government ask-
ing for a special order from the Minis-
ter. He should be competent to
terminate. There is a particular in-
stance of his showing a revolver to a
lady probationer. He also showed the
revolver to two other probationers.
That revolver was a live revolver.
They had to bolt themselves inside.
That revolver was a .32 bore revolver.
He put- that revolver at the head cf
that lady probationer whom Mr. V. K.
Singh is alleged to attempted to rape.
He did this to two other lady proba-

tioners. They had to shut themselves
up inside a room at Badrinath be-
cause they were afraid that they
would be molested. There were
other instance also. He was found
drunk and over-drunk. (Time Bell
rings) I am raising particular instan-

ces. I want to highlight certain points.
- I am sure that the hon. Ministers will
be in agreement with me because they
also want to improve the administra-
tion.

MR. DEPUTY CHAIRMAN; Please
put your question now.

SHRI MANUBHAI PATEL: I want
to know whether proper processing or
screening is done before admitting or
selecting a probationer, [f it is found
after his selection that his conduct or
qualities of mind are not up to the
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ktoark”f h,at. feisSioral character is not
up to the niarttjv should he be conti-
nued? Why should there be such a
lengthy procedure to discharge him?
Then 1 would like to know whether
you differentiate between the word
'discharge' and 'terminate'. Was he
terminated or not?

MR. DEPUTY CHAIRMAN; This is
tha legal pharseology.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
A probationer is only terminated. He
is not dismissed.

SHRI MANUBHAI PATEL; When
the hon. Member, Mr. Pranjpe, says
that he is...

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE; Who is this hon.
Mr. Paranjpe, I would like to know.

SHRI MANUBHAI PATEL; Mr.
Bhandare, I am sorry. I think, you
were not having your earphones when
I said the word 'dismissed’. The Minis-
ter in his statement said 'discharged'.
That is why I am raising this point,
and his services should be terminated.
So, in such cases, in future also, it
should be automatic termination. And
for that they should not go to the
Home Minister and ultimately to the
Prime Minister to seek orders for a
probationer in an institute where he
is under training. Sir,, he was found
not only with a revolver but h. was
also found in a drunken state. So, he
was drunk. So, I want to know whe-
ther the Government has any rules
that any probationer” officer on duty,
if he is found drunk, his services are
automatically terminated, T know for
a fact that there is such a rule. And
the rule i there that if a probationery
officer on duty is found drunk, his
services should be terminated. Why
was it not done in this case? Why was
he allowed to get that much, time to
contact here so many officers? Not
only officers. Mr. Appu has alleged in
his letter to the Secretary here that
this person saw the files also. How did
it happens that he saw th, files also?
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How did he meet certain officials and
certain politicians also? Mr. Singh
told his friends, 'T have set everything
right; don't worry; I am coming back’,
etc. Why was it so? It is not a ques-
tion why he met the people here.
Why was that time given? Why was
he allowed to contact th, people here
in spite of the Director's report and a
formal letter to the Secretary? It may
be Mr. Appu or whoever may be the
Director there, his word in future will
not be taken for granted and his re-
port will not be taken as an authori-
tative report because the Minister
said that is all reported. Reported
by whom? It is reported not by a man

in the street but by the Director of
an Institute who is in charg, to train
those officers, who is not “nly in charge
to train but also to look after and
report back whether a  particular
officer is fit for future work or not, etc.
Then, Sir, Mr. V. K. Singh is not defi-
nitely of the age of 19 years, but he is,
I think 29. It is quite a matured age.
So, nobody can say that he is of an
immature age and he behaved like
that. So, there cannot be any excuse
to just be free on that count. Then,
Sir, I do not know whether the Minis-
ter has seen the resolution passed by
the Madras Branch of the Indian Civil
and Administrative Service Associa-
tion. Sir, I quote from tbe "Indian
Express" of March 7, 1982, where the
Association's Executive Council which
met said, "The Association viewed
with concern the premature retirement
of Mr. Appu from serviee." they have
further said, "The Government's ac-
tion allowing Mr. Appu to retire bad
seriously affected the morale of the
Service." By another Resolution they
said some other thing also. So, when
such things happen, because of the
lethargy on the part of the Govern-
ment, the Director or the Head of an
institute feels helpless, and he cannot
do anything. And out of helplessness,
if he offers to resign, naturally it has
a very bad repercussion on the morale
of the Service. So, the Heads of (o
many agencies of the Government will
also be feeling frustrated. So, in order
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to keep the morale of the Administra-
tive Service, who should see that no
officer, out of such desperation be al-
lowed to retire like that. 1 am sure
the Government will take into
1 P.M. consideration all these things
and that the Home Minister
will give the reply that Mr. Appu's
request to retire prematurely will not
b. accepted and that he will be asked
to rejoi, *° that the morale of the
cadre as a whole, the morale of the
Administrative cadre, is kept up.

SHRI P. VENKATASUBBAIAH:
Sir, T orc. again reiterate that the
Government is determined to main-
tain the highest standards in the
matter oi higher echelons, namely, the
Indian  Administrative  Service.  Sir,
they ha”“e played all along a very
important role. In thiy connection, [
may recell that when the late Sardar
Vallabhai Patel became the Home
Minister, he called the IAS officers and
asked th<m to continue and there is a
separate provision in our Constitution
to safegi ard their interests. They are
called th; steel-frame of our Govern-
ment and we have bsen giving our
utmost consideration and thought to
maintain the highest standards so far
as this 3ervic, is concerned. Same
tradition! are being maintained by our
Governm ent.

SHRI MANUBHAI PATEL; I, this
our trad tion to have a reformative
approach against a criminal like this?
Is this the tradition?

SHRI ARVIND GANESH KUL-
KARNI: You want to politkalise the
issue. (1i terruptions)

MR. DSPUTY CHAIRMAN: Please
don't interrupt.

SHRI P. VENKATASUBBAIAH; 1
may tell Mr. Patel, my good friend, he
comes from Gujarat, the land of the
Father of the Nation, that he i, a
votary of non-violence. (Interrup-
tions)

SHR1I MANUBHAI PATEL: Where
have 1 become violent? Hav, I abus-
ed you? Have 1 become violent?



229 Calling/t Attention

SHRI P. VENKATASUBBAIAH:
Sir, he is incapable of abusing. He
cannot, even if he wants to. He can-
not abuse.

SHRI MANUBHAI PATEL; He is
my good friend. How can I abuse
him?

SHRI P. VENKATASUBBAIAH:
Sir, he has made a very good point
with regard to the recruitment of this
particular probationer into the IAS.
He has asked whether his antecedents,
his character, etc. were verified. He
has also asked thaTwhen he was ask-
ed to be withdrawn from the National
Academy at Kuadakvasala, how could
such a person be inducted into the
IAS? That is the crux of the point.
The rest of it he has padded it to show
that the Government is wrong, and
this thing and that thing. Naturally,
people in the Opposition would like
to pick some loopholes and say that
whatever the Government does is
wrong.

SHRI MANUBHAI PATEL; There-
by I am performing my duty to keep
you alert.

SHRI P. VENKATASUBBAIAH:
Sir, we are already alert. Th, first
thing that I want to say is that, it is
not based on the press reports that
we have taken action. There was a
report from the Director and our
Home Minister has taken action after
receiving the report from the Academy.
The Director cannot discharge any per-
son. It is only the Government which
has to take a decision. In previous
cases also, there are three or four
cases, such discharges have been made
on the basis of complaints made and
enquiries conducted. It is not a new
thing that has cropped up now. In an
institution people get recruited from
all walks of life. Sir, I will now go
back to the question raised by my hon.
friend. 1 want to mak. clear that
there has been no lapse on the part of
the Government when Shri V. K.
singh was taken a; a probationer in
the TAS. T wiH narrate the chronolo-
gical events that go to show that there
was no laxity on the part of th, Gov-
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ernment, nor was there any lapse on
the part of the Government, nor had
the Government at any time gone
against the prescribed rules and regu-
lations in the matter of recruitment
of officers. Sir, Mr. V. K. Singh re-
mained in the National Defence
Academcy.  Khadakvasala,  between
July 1968 and April 1971. He passed
his intermediate examination during
this period. From July 1971 to March
1973, he was at Jagatamba College,
Chhapra, Bihar where he took his
B. Sc. degree. Now, in tlie Attestation.
Form filed in February 1977, there
is a column to show his whereabouts,
where he resided for more than one
year at a tim, during the preceding
five years, he had shown that between
July 1971 because there the crucial
date begins, five years before where
he was, his character and antecedents
had to be inquired according to rules
and regulations, and 1973, he was at
Chhapra. He had shown that between
1971 and January 1973, he was at
Chhapra and between February 1973
till February 1977 he was at Patna.
His home district is Aurangabad. On
the basis of the above information,
as is usually done, his character and
antecedents were got verified by the
District Magistrate of Patna and
District Magistrate of Aurangabad.
Thes, verifications showed that there
was nothing adverse against his
character and antecedents and he was
suitable for appointment to Govern-
ment service.

|

We have taken this period of 5
years for verification of his antecedents
and we have made this enquiry
through proper channels according to
rules and regulations. The above
verifications were got done by us for
his appointment to Indian Foreign
Service—B. He came out successful
for appointment to I.A.S, on the
results of the Civil Service? Exami-
nation held in 19*80 and his appoint-
ment of IflVS. was made ia
September 198L As is the wusual
practice, where a candidate is already
in Government service and subse-
quently qualifies for appointment to
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another Government service, the veri-
fication process is not repeated. I
would like the hon. Member to see that
this process is not repeated and the
earlier verification done is taken as
sufficient. This is the position. If
there is any lacuna in this procedure
because of which the hon. Member
want Us to go back t» even earlier
period than 5 years and change the
present rules—as according to the hon.
Member, this does not meet the
present situation—the hon. Member
has made this suggestion for the Gov-
ernment to go into this matter whether
we can go beyond the period of 5 years
for verification of character and ante-
cedents before a candidate is selected,
I think this is a point which I would
like to clarify. Sir, the Government
has not gone out of its way and have
not taken car. to go into the character
and antecedents of this probationer to
even earlier period. On that part,
there is no lapse on the part of the
Government. Whether the present
process of verification of character and
antecedents, could be made more fool-
proof and whether it could be revie-
wed, that is a matter which also
engages the attention of the Govern-
ment.

With regard to points raised about
Mr. Appu, I have already stated the
facts while reply to Shri Kulkarni] i
and I have nothing more to add to
what has already been stated by me.

SHRI MANUBHAI PATEL; I rais-
ed the point that he was found drunk.

SHRI P. VENKATASUBBAIAH:
Sir, T have already stated all these
things.

st sdm warr AT (I
93W) A, A A, AW IO
WAw § qr wAT qbwew d FEAT
ar fegrs Far 21 wrag ofward F«0t
;A owene § “wop’ IEEr oy
ag AT ART T T AE A
T AE TR |
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SHI 1 P. VENKATASUBBAIAH:
If Mr. Mathur wants to joint that re-
formatory; I have no objection.

SHRI MANUBHAI PATEL; He will
not join unless Gianji is the Principal.

1 FEW WA W
FAET T AT FAT A AT TEA
NEIFET q9 TAT | HIT HI A
Fras &1 WY [CRMEdr AW 29
(wagi)
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SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Mr. Mathur
agrees to reform himself. But
whether it is Gyaniji or anybody
else, I would request whoever is the
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«ector ot the reformatory school not
take upon himself the impossible task
of reforming my friend, Mr. Mathur.

ot wrfiw AR AT ;A A
# oarg & A wEEa F Aardr @
feavers 59 rar 22 97 qAd 2
9§ ¥ "ar § 92 AWz {77 A
F WEH AT AT [T 3241 w1 ATy
qea ara awe 12 w1 foaeas 59
FOUT FY WA AT ) HATAR
wr My @y WA G F 1AL
Fre & 9w a2 32 are = frree
¥ @ faar war | waEr qE g
? @A ¥ TAT qT warsda Am
F PAATT T AT FT TAN AT
gt forw AzFi A\ gur FAI
o fag a2 =@ 78 3 IqW 490
o Fo FaRIAFTAIN wgr 5 W
Ag =AY N OFF WA g7 R AR
?, 3zt wow fRadi @  wArEda
i d@T & | war fegr o fag
ﬁ;ﬂq‘qﬁiwtﬁiﬂﬂ'ﬂtfﬁﬂl
wwE g A WE FON EAU ATH
faa ¥ maer gar AIF ag A I
WEM AT @ WA A A ) qgAr
T A1 75 ¢ 5 9w fag A far-
T 32 FT ¥A & 906 W@ A A,
auz oz %1 fraas g a1 goram
& i T8 gt 9uT fig F faers
RN Fr4AA T W ar Ad 1 FrEEe
%) GTFT FT, AATEIA B H2A T
T W@ W faw o) 297 of 3w
% FEa & A2 W NT A g mE
@ F AT T4 7 qwtar HS 0w
famdt & | gFTARrT 7 Sy aga afzar
W F 1 A1 FAg g7 a1 we Ay g
qEr Ar A ar qreE A A
faaray, #9197 A7 |
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ot (dtemr) wwnww e (v
wA): 9w @ 7

ot Rin wER ATy By
agE AT W LAr § aawnd e
TAAT § | wfaa< oW ag ard
A § @ T WM W oA gL
TGIC AT & @™ § ag ¥y w@
W? W HIEr Far § a@ gwUrr
¥ A & A% gr &1 A wEEr
7 7 5 I wy 92w o9
A @fd dfe T0 a1 qEaT e
g T, WMEWA W W
39 Agw & foe ov farers @ vl
T W Fr A fem war 0§ Qe
argar § 5 39 g % arg 1§ 0-
AT 9T 1 AF 4T, WIT AT AT A I
Far forar ? areiet e S OF aw
arg 1€ A ¥ NGAT wawq Hor &1
Who was that professor? g%ﬁ
Fgr 5 @e we fR
fawrad &1 @17 & G¥ar fear war o
H wraw Wt § R oaeeir s
wa f& % @l § Feawedr
e qq 0 fegraa A v gt
3w %1 feaul oF & AEw 5
i §wm A g oW gE 5 ome
% GAAr FeAwr 9T 7 F agear
qer ? ww % aafaan v Amr §
gazvll args T agn @ A@ w{d
01X AT g AT oF qa 9w &€
famar 9a-=agrT a1 a@ TWEAEAl ®
AFET Al A Ared W 919 W,
o AAFHET & AT qT | {0 AARIL
72 M ¥ f5 oag awwr us F%a

g & amg wrew AR & W9 @y
public importance
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[# wxie wsr "]

faar a1 | WA WAl § =W Ao
it az 9@ f A AE W TR
HIAA A W A qAQE dqT E ) TT
39 % Whefar & 9qFRE ¥ A
qrza ¥ Q1T T-SAAAT F ¢ ATAFCA AL
a1 ag wEar o GdaF £9 FoA0ed
fafrz? & Fo am af ar WA
A | A R Al sqrer A €
vafad f v gl qm w4 AT
¥ am oA 2oam aq @ T
I T4 W oarA wed | A
Az {74l F1 T A w1 Fed A
3 ¥ @ vAped 1Aww q e
Te Tdo ¥ WWAT F,WMF W TD
e @ §, feoma ad @@ 2
Al W9 §9, I & vHifEaT
F geAra qE fRar | qR SAETD
¥ fr ag am A a=mmeaEm A

I admire their courage. z4%, oy

agfeat N fm & g g7
vardz fFar qar 24 & agm W
WA AR Far g owver & 5 I
#t W agf &0 ol wrr 20 w5
#forwr A1 sy @1 faw fgema &
arg 39 g@l azlteat § wa faar,
% 3|4 gu wpr 9 awAr § R I
1 BS FT FA AT T T4 | XA
At F| AW AT | I7 T AV
ST a1 ) TN A wred e
fafer s, maeea ey g 3w
fear 1% agt, o9 # femrs A frar
g, afes foprazdi Ao fag @ra,
A | ga T PO g F g ag
wR#A 7 ¢ 5 Sar 5 oow =
T H AT | RET 07 foRHS
OFTA oA FY AA w44 | A
A A A F q@Ar Agar § e
#qr ag w9  fFurmag A frar ?
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AEAT IT, WL ATE | X HIAT ATR0
a1 Fq1 AZAT 7 TA ZAT wEAE &
dr #ra A aa gd ? g3z war gnr
. (A

=t wlae a0l FARAT
fafaan Traz aq%aq 2

i)

ot wEm ware w97 3E
§ 9% W@ § oA T fagae  wmr
B!

SHRI P. VENKATASUBBAIAH;
Please repeat that million dollar
question.

=t wadm qWT 9T TR
gare zag & fawaar & fay #r
Al st s g9 5 awrar gdi W0
HT AT a7 Aggre &, far w1 Iewa
gagolt o F Ry va A M 2 fo
ag qA A & wga oc fowrdzd
nEtzge 44 @1 fawn frar mar -
A 4z 7w % 5 g WAl o A
a%efraz ¥ 9Ew/fadw g
fegraedt oqma @ ¢ afz fad &
fox A g Ry ? a7 2. fowr-
qeNr o & ATz 3w A feewrst WG
Frfaewa foar aar 1 ar @ A
qetl # dra wRr Wre A A
adr am g§ i fam & 39 AT
ager fAvfn awey ?

it Iqawfa : dAAFin g 1,
AT 7T 3T |

o wdm K@i AQT ANl FF
ag A Iegia feaqiE Far | KT H
A g gF a4 gz 5 gaefas
ife @ @1 ww@@ T aw @ @
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ftT @@ war  oF Ard, e faar *t 37 43F Fwr foer 37 W
AT LA Fo wAe fAgA wA wHT & W7 A oaw Far N
AT AFOT F WAWHAE WMT A T ¥
Fez o oAE 9 |
MR. DEPUTY CHAIRMAN: You st gaagnfy e RE g
have not informed me that you will qE‘T % | B
take the names of some persons. T Sy
o wrfn e ATqY : WY
ot wdtm stATE ATQT ;T gFi wfed  oofed wwra wew
e gL w1 g &, wfed ag SN AE-

ﬂﬁiaﬁi#‘f%oqﬂ'o F‘T@‘iﬁ ﬁ"ﬁ F

a6 4 gic wed IFGT F T9E

MR. DEPUTY CHAIRMAN: You # gasr z4% ®1F fear agf &
have not taken my permission. You
ask other questions. '

SHRI ARVIND GANESH  KUL- sit geawafy : fafiRe a@ &

KARNL;, I am on a point of order. You qra gasmt fragr gt #mw
have to give me a patient hearing be-

cause just now you have ruled here -
that the name of K. N. Singh cannot o sraie SAve WrqT ;. qFgaA

be taken. ag ¥ fam g1 fo W% & am

SHRI  JAGDISH PRASAD MA- ¥ AR &7 § |
THUR; H. ha; not ruled that way.

He has said that I have not informed ey N T A7 A i

him.
agt faan Dar ¢ {=TETR)
SHRI ~ ARVIND  GANESH  KUL-

KARNI: No, No. On that, as per the :
new rule circulated in the morning— wt st qaE HqT ® 98

I refer to the rules and the new rules 7gy E T FA g fm)
there—the names of the Members of -
Lok Sabha, names of Ministers should

not be taken. But under rule 107 or. st gugwafd : s @ fFpdt 5

whatever it is, the name of any officer : =
or any outsider who is connected with . g @ HE"{. o Y (mﬂ’)

the episode can be taken. The episode
is what Mr. Mathur has all along been oft wrfiw qae qIYT o @
narrating and... n .
Awaw QEreAr ¥ fegwrd §C ...
MR. DEPUTY CHAIRMAN; 1 think '

Mr. Mathur is competent to say all the "
things that you are saying. ot = guawmafr : T
i : :

*

SR ol

st srftor ST HrgT 2 G A E
zaer ara fqar it zzr € Wt odo Fo
19z St #1, o0 fagre % gHAifraz 2
AT TT ATE T @G T T §
q 9@Ay Jjagr ? % za =1 #wgmmdl

ot v war AT AN A
ga Adt W (smaw) S oam oW
4t & § 9z ol aft sT g
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ag fem=mol gur oOFF 9T NgW | T AW
AT Y wafy & saar gy @o wréo
o H wiw feqid i 21| w2 4o
mfn o !ﬂ' ﬁ‘ﬂi“l’ﬂfr At ﬁﬁl
& 2t §1 WATA T § wEw Far
Z o 'go i agar’ & =9 3@ 97
wrgar§ adi g1 4 fr vaq soar fagar
feard foqmar & | moar fagen frad
faqrar fdt df st ATy &
fag, s f& @z @ azr wrfe Qo
T8 WIFGHT 74 771 97 1 3@ qW
7 fag sar fpar qar? © {7 =
qﬁwmal um mr FIF OF-UF
FTH TADT TR T

ot ggawwafy : wm FrAT ST F
IRa 4 TEfAg 7Y warg 2 @ ¥
(wm=ens)

QF WA qEE : TAH Hlged
4

o dw fag: wrgr st #
iﬂm€iﬂ?¢ﬂﬁﬂ'ﬁﬂﬂﬁ
@ ® Ad w9 A (wwEm)

st sndfte waw wiqw : § oA
R w7 wnEy famma § wr s

wet om fow o fee Y areEs
@ # A 91 A% | (ewxaw)
zaq ger &t fafae &

ol o ga wqr ;o FErT
¥ Fq JAT

At dw Fag : s oo A Fafee
2 | ®F 9% FTAT AT FAFT qA A
) (W) 19T AEE T QT AT
FHE WG FE A wgT A FIVEA
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Fq®T & 9 73 & fagw fefom &1
frargst #ai foar @ar ot g Fo-
FrAfeT wga F F v| v o e
A% @@ fea=re wat fean war o
za% AFEr 3z 9 9ud ¢ femla
faq & 47 Awe fag *r amg ot
a2 W% arz 989 fe famla
FT qFA AT 47, ATEEG W[ AFAT F4
ay #rzfwe 989 & ¥ 2 awaea
TFFTA AT | A AMAT ¥A gRad
3772 & f& ardo to gao wiamar
F1 AZ HET WAT AT | TAF F;AIT
g Wt 38wz § @7 g

#gr fa Ta3 swamad & a1
AT Taaadr fer ziavwer § #t
fe@r zmiwer 7 93 Fary fag oA
#7 W7 wavHq 95 oy 97 gF@
faraa o1 A ardl @l s1agn
o) WAy AT a7 ag ag arfe
A% NEAT F arq T S 74
FIdl am &, 52 a‘(% Zaq |%
fam fzar fa ag a3 fasgaadt 2
oft weg, & W7 o ofeas @zdz @
a2 w197 n@FTr § a9z fAar g
gaif® e wo who mifrmr
sifgd 7@ ar f& %8 § awn, dfes
32 94 74 | Fgiq @g A e A
A ez A AEE W o & NG
aareRr gar! Tafad @ g@ fare
are &g At f& ash arger w=y
var fear m@r Siw Aad 1 avsT
w&7 gurdfaagn awE § @it 7 0F
thotlo 7 4z & fa Wz fear arfs
ag azqr F7a F1 o1 EEr aw
AT AT AT w41 | gaH1 f3a 2z
AT | ) wET WEFCT ¥ BLHT &
738 9 a7 Wr g awal & v
FZ@Aa WY 8 avdr @) dfaw A
are W19 BRIT ar7 &7 7@ F 9@
i FT A= amE fag gar) o

gaevl ot agm a3 arfeanifom
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Z1 A% awey A F) wddr sEw
wrz fr mmEr FEedr  a@f ge!
ATHIT UF A ¥R H) oI5 AT
A s gt & | (swamw) w9
aTEE Aurdis TiEd | e & dfew)
g4t § € feama A W@l 1 AT
ANMEY AT AT gW & gAr AT A
TUMTT 4TS Z TEE |

st srdtar SR Hrge ;o omErd )

34 aEf, THT-ET FT AW FF £ |

wF dw fog 0 WE FAET A
¥ WA AEY & | F wAgl AE war
q 4345 FHY g & "FA1,
()

| AT WAL AT Al
A war iford |

At dw fag o f wnEd  gaTE;
¥ fevanm aw @ g fr ¥ v &
al AWw@ E | g4 FAT famr ¥
fafazr 4 EaaT famr | dxeaw
A WY AT AT ® Ot ger WIE
12 ATT X FT F 97 faar) goTr
Af 9FAT BEAT FIGH  gwA TaAR!
faega w1% aft famr | ga daq
F 47 W% 550 % a9 awm are-
fr & 9rg v Far g fa oW
AEIF AF AT I¥EQ A@r g7 Al
o &ar agr ar awdr g1 Faw
T Y oG g araw F Wi

ot S SRR WY 2 7 TS
AT oY |

AT W T : 7 =S5 v Ag
& T € g | St arvAr e TR
2 W A9 maAr wEEE Y AT

[§ MAR. 1982]
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fgrga w1 a7 Aamr gAY TEw

q18 XTEAT W1 AN, W) 4F e

A fmd % anz fefaform o

qMq § TANT STHT HEEX £

St SvdiN wAW W9 0 nie ag
wargd f& gaza #ar § 5w 7 W
5 & ot fanrs wf) 3 ;@0 A o
A A7 neq w) aget g § faut
%€ Hie A% § AT 98T wAT? 39
s ) fearar war 7

wiAtam oy : %1€ 71 fooe
1 Aa1e agf § WY A & § nowl
aargm fa wH agi 4 TeERge
g€ 21 A Famar Af smr 2
7 fuaay &7 ad% &1 ag fufaszs an
ww agl g f& ma geerwEa #
TFEMRYA ¥ 19 w1 % ag agi A
ni€ &, #8 fasfy, marararg 1 7 oa
q q#l FATFATI A HIAT T ¥, B
1 | WY 9gAT GaAT 91 vaw fau
it ¥ faeiaT § W% avee gas %
fad WY 4 fawgair g1 49 8%
frarzs foar #Av figizs anq &
atz A% feesre wv frar

st fom wx w0 (fagie)
faad s 9Armd e faar ) 99m
Het ®Y grETAUA 0¥ Zaeq MAL A
feamet famm ) & qear Tewr F fa
dr T 7 (g a9 Wew TEw) (e
arew frgr? faad astymgd o% 07
weear farg for we ger fagr omg ¢

oAt I= fag : a7 wread #r arr
ARCEIE el e Cr LI
g W/ KT TE T EAd AR
s ofr sifEq wer & (@ d Aam
ZA S| BR NI QX AT & | WUT BN



243 CaUing Attention

AMF Q@ FEA A@ FEWT
% W Z A1 qZ TAIRE! F IGA!
T fEws g1 | frfagee F wifamre
T W ag wId AT E 9iE F e
qET AATE ) AV T IR AATT
Z aMfTEr 7 4% TAETE | A A
JEAEAT T FATAT § HIT AL ARAT
fAassl  #1 Fad & AT g T
325 TUEFEA T FIT ) UG A7
FiWEARE T IAX AT K A ST
qEIMN

Coftfazwam o W gz 9wAr
Fzar 7 fawmgd fead a9 u%0
Fegrzw frar ? #q41 w9F 35 f2s
12 T AR frargs #/ff faear 7

mAr A9 fag : AT, T FmiaT
T 1 A7 qF T F

ot eaaanfa : o7 fog 57 @7

aft dw fag : @ grEw @
L, WA g E £ 0 H Em
A T DT ARG | RIC AT q7 A
a6l 98 f® fead were) 7@ W,
fead T 3 WYT AT g a8 wy
FE T A Eg KT Wy AF FT
ATAE ¢ AZ AT AFT AArE w1 awd;
2, qrO%) 77 TAATIIRE | Wy AR 7
1 RE, WO AGT JA @2
2137 A FIZATZ ) T2 909 5907 719
% g1 AgER @Al AT T § qm w7
AAT AZ AT AEAL AF & HZZR AN
T § BW IS TN ST T AGG |
ZISA W qFEEqR fem g qr & wiv
wi7F faa 7 ot 2 | gataa § 27 w7
Figar 2 f& a1 am afar g, &
34 N oAAF LW, FANX T@ AT
T AL ZAC 1 GAT FE TARA
AE &t & et FroAr wearn
2 A * whfrgwa w1 osaee
T froag w=roar A WA oW
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QAT AT | G FAWEE qrAr AT AT
AL AR FT AT | o wwT fGE
;4T a1 fE@E &1 W7 | WA AR
wOWEAR E | OTAE WA T H
THRT BN @ wma 2, SfEa zaar
ft & mmar g v faags wea
2, 39T AIA AW FE AEAT AL
g 1 wgT wgd 7w fa oA Fo
THo ﬁ'ﬁ aﬁ' iﬂ"ﬁ Eaﬂ'ﬁfﬂ? % FAFT
qag £ | WL 909 A1 TERIANH §
ag 3z & f& ag wewr wE amr
ot 7E 4T | WA FTOWET ATA(
a7, A% fogeT @Y aF w8 &,

Fo THFo ﬁ'{zi. (mm) i

geavTaf oY, § WAET A=
# wgar g fo sAay m WIT g,
Faara 7 @ 710E AEAH T Z
Ffpy 7@ qveg ¥ ¥4 ¥ 4 wWoAr
YT GUT FT W F | A AT TO
@i fawsar | mwry g Aifan, qEeEr
# gx &tfam | Fo Ao faw @
Tre AwT o\ fomr & oww wEw
g E 1 T A AT WA E
Iz W4T AET, AAT AT ATTOCE
% @ £ fm ag =% Toffaae &
Ftw 2 1 #F AT v § oo
ﬂ'l’%oqof{ﬂ'oﬁﬂfﬂmﬂ%
iifagr 4 fevenr w2 famr w0
gv g @ uE Ewwm  fame
g 7 gwar & fF 0T w4
JoT, A WA . FEwE  TET
e fezr afers ofes afag Fdoa
F &t ag Ao  THe e
ff FHE A OAE W AEAL 4T
afag ®wr W@ O AE FIG@ I
AT F@T # A% BT AT GEAT 429
&\ Y FEAr €, #% F|Ar &, W
AT AT VAT TR W G
7€t 2 0 few o wgr, fewr
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Fgr, 0AT FEA | FE wAIT AGT |
AT TAE AR FT AR 7 @ 2,
T weEr F@ Z. . . . (wAAW)

ot gugawfa : I W WAE
qa Afam

mAt 9@ fag :  wgd Wy w7
Afser, & 7z # w0 |

ot guawafa : IAFr wEA W
GE (B G- (I

WAl dw feg @1 o7g  "ATE
wear o ot @ foazre #@7 8,
oM q@Ar T3 | f w1 F wEar
gfe o & g oo g v @ Ay
qaar ar adsr § w2 wwar g f¥
wae wET T fear @w o=@
W7 THA AWGL ATT §, IART A
A&} QAT Al IAWT GAT T4,

=1 Andin THE WA T
% grfo mo UHe W, TTARE
gfas ® g0 A FTYRT 9T BT |
wW % 7z §3 fmar wmEr 2
g fzarf & € 387 | Fo Ao
faz 71 gagagre. ... (Wagw) ...
vou do not deny that
amd fogardy & faard a4 fear
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=t gugwEta o HIOET OHITE

FAT TG TEN & AT ATER |
They have no information. That is
all right. (Interruptions)

oY ST WE W wgd B |
| (emaeT) e T 03T
& Ffes @y FEf & T (srwEm)
9T AT | A AT YA T F
741 7% That is a different matter,

#a® 47 wiEarEr. . . There is
an announcement,

o WqTE WFIAX © ATIH HET T
wraarEy safia w77 a; fee w@a
ar |

=

MR. DEPUTY CHAIRMAN: 1 wai
going to do that. I was mid way
1 was told that I have to make thi:
statement.

ALLOCATION OF TIME FOR DIS
POSAL OF GOVIRNMENT ANI
| OTHER BUSINESS

MR. DEPUTY CHAIRMAN:
have to inform Members that the
Business Advisory Committee at it
meeting held foday, the 8th March
1982, allotted time for Governmen!
legislative and other business a
follows:

Business

Time allotted

b §

1, Further discussion on the Railway

Budget for 1982-83.
. Consideration
Sugar Cess Bill,
by the Lok Sabha.
3. Consideration and passing of—
(a) The Sugar Development Fund

(]

1982, as passed

Bill, 1982, as passed by the Lok

Sabha.

and return of the

»

The Railway Minister will reply a!
5a.M. 1o day
1 day.

1 day.




